IN THE HBIGH COURT OF DELHI AT NEW DELHI

F. No. 670/Comp./ DHC/No. 122 L1~32,

‘:\ Dated QQZ 4 2ot

From : ‘
The Registrar General
Delhi High Court
) New Delhi. '
To \

(On the website of this Court)

© Sub., : Quotation for ‘Samsung’ DBS5E Series LED Screen with five years onsite i
warranty from the manufacturer

Sir,
This Court intends to puichase ‘Samsung’ DB55E Series LED Screen with five
years onsite warranty from the manufacturer for the use of this Court.

The authorised vendor(s) are reqilested to submit the quotations for Samsung
DBS55E Series LED Screen in a sealed envelope to the AO (J), IT/Sty. Branch, Lawyers
Chamber Block-III, Ground Floor, Delhi High Court on or before 23-6.20/%  clearly
- mentioning the features/configurations of the product(s) offered. The LED should have
internal media player and be able to display the contents of webpage/URL (developed by
DHC Technical Team) sent from centralized location through LAN. The rates offered fox
" LED should be inclusive of all taxes and the warranty period should be clearly mentioned
in the quotation. The validity of rates should not be less than 180 days. Quotation *
with less period of validity of rates shall be rejected.

The envelope should be addressed in the name of “Registrar General, Delhi High
Court, New Delhi” and the subject of this letter be superscribed on the envelope. No
quotations shall be entertained after due date. Envelopes without subject shall be
summarily rej jected.

This Court reserves the right to modify/amend the quotation letter/terms and

Conditions at a later stage. This Court also reserves the right to place the Order
fully/partly to different firms/vendors.

Yours truly,

(Deepti Chhabra)
Assistant Registrar (IT/Sty.)
for Registrar General

1. Mr. Zameem Ahmad, Sr. S.A. (IT) with the request to upload this letter on the

website of Delhi High Court .
M"/ r
(K'S Bisht) ‘

Administrative Officer (JL(IT/ Sty.)

-




